(16 July, 2004] RAJYA SABHA
REFERENCE BY THE CHAIRMAN

Condolence of deaths of school children in fire accident in
Kumbakonam, Tamll Nadu

MR. CHAIRMAN: Hon. Members, the nation is deeply shocked to
learn about the tragedy in which several children lost their lives in a fire
accident in a private school in Kumbakonam in Thanjavur District in Tamil
Nadu this morning. We join the people of Tamil Nadu in their hour of grief
and convey our heart-felt condolences to the bereaved families.

| request hon. Members to rise in their seats and observe silence
for one minute as a mark of respect to the departed souls.

(Hon. Members then stood in silence for one minute.)
MR. CHAIRMAN: Mr. Natchiappan, piease continue.

RESOLUTION

Extension of Reservation Policy meant for SCs, 5Ts and OBCs to
Private Sector —(Contd.)

SHR! E.M. SUDARSANA NATCHIAPPAN: Sir, through the
Government machinery, the information and Broadcasting Ministry was
showing mass communication programmes about making the people of
the country, especially those belonging to the Dalit and the Scheduled
Tribe communities, aware of the Government programmes.

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) in the Chair]

They were abandoned during her period. And | was told that even
now the Government is thinking of disbanding that particuiar Department,
the Department of Mass Communication and Field Publicity. This
Department of Field Publicity is very important, because the Government
programmes can reach the people living in villages where there is no
provision for a television and where there is no facility for mass media to
communicate what are the programmes run by the Government for the
people. We may be thinking that the television has reached such and
such percentage of people of the country. But many people do not see
all the programmies. What is the other source of information available to
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people who are not seeing programmes concerning news-items? They
see only certain serials just to while away the time. But they want to
know from us, or from the Government machinery, as to what are the
programmes we are having for them, in which way they can get benefit
from those programmes. | know all this because | was Chairman of the
Mandal Samiti; at that time, | used to go, along with the officials, to the
villages where cultural programmes were organised, and | met the people
coming from various places and assembling in a small village. Through
various programmes, songs and dramas, the information concerning
the 20-Point Programme was given to them, and they tried to come to
the national mainstream by getting themselves involved in the 20-Point
Programme. The programme was very successful during Shrimati Indira
Gandhi's period. The programme was such a success during the period
of Shri Rajiv Gandhi also that communication was very nearer to the
peopie and the people were benefited. Many unemployed people got
employment. They were able to develop their efficiency; they went to
foreign countries; they earned a lot of money and they created assets.
The assets creation in the villages created social tension also. However,
we are proud that so many SC and ST people had come up in life and
improved their status to the extent of having a house, good education
and employment, and having a good family life. Now, we are having a
backlog and a number of people are suffering at the lower grades in
Government service. Many cases are pending in the Supreme Court
and the High Courts. They are giving directions that these vacancies
should be filled up immediately. The Constitution Amendments of 2000
and 2001 also enunciate the same thing. But the Departments are not
doing it. Therefore, there should be some machinery.

[THE VICE CHAIRMAN (SHRI BALAWANT ALIAS BALAPTE) in the
Chair.]

During Shri Rajiv Gandhi's period, an aggressive propaganda was
made and every Depariment was asked to give the number of posts
available for SCs and STs and they were directed that those posts should
be filled up within six months. That was the command given by Shri
Rajiv Gandhi and millions of people were benefited by that aggressive
and war-footing method. The same method should be followed by this
Government also to see that the Eighty-First and the Eighty-Fifth

244



[16 July, 2004] RAJYA SABHA

Constitution Amendmants are totally complied with and they are followed
in letter and spirit.

As far as the disinvested pubiic sector undertakings are concemed,
we have invested certain money in those public sector undertakings.
But we have opened them to the private sector. When they go to the
private hands, at least, fo the extent of our share, there should be
reservation for the SCs, STs and OBCs. The Mandal Commission has
provided for job opportunities. But it has not made any provision for the
purpose of education. You have to acquire a Bachelors Degree or a
Masters Degree to go up in the ladder. Then only you will get an
opportunity in any sector. Therefore, the reservation policy for the OBCs,
SCs and STs should be reviewed and they should get more opportunities
for education in Government schools and colleges as also private schools
and colleges, and they should also get employment opportunities in the
private sector.

As Shri Gavai has stated, Mahatma Gandhi said that the private
sector should be on the basis of trusteeship. All our land, water and
other assets shouid be used by the private sector for the purpose of the
society and not for themselves. Today, the corporate sector mindset is
something different. They want fo have a lot of money at one go and
vanish afterwards. This type of a corporation should not be there. The
corporate sector should first serve the society and see that the profits
are ploughed back to the society in different ways. Therefore, there shouid
be reservation for the people belonging to the SCs, STs and OBCs in
the corporate sector. We are not begging, saying that we have got only
45 per cent marks. There are plenty of SC, ST and OBC people who
have got 88 or 99 per cent marks. They are also not getting jobs. This is
what we are worried about. Therefore, those peopie who have got good
education and good marks, and shown their skill should get better
employment opportunities to come up in life.

Sir, we have got a calculation method in our Departments, Whenever
they implement any rural development programme or social welfare
programme, they calcllate the man-days. They calculate the number of
man-days taken for laying a road or constructing a building with a particular
fund. Nowadays, everything is done by the machines. But they report to
the Governmeit that $o many number of man-days have been taken.
They are giving a calculation. The former NDA Government told us that
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78 lakh people got employment. That was calculated on the basis of
man-days. That is not the real days. It is not that the real man is being
utilised. Only machines and contractors are being utilised. The jobless
people are not getting any work. Sir, when | visited my Constituency and
some other areas, | asked the people whether they are getting jobs and
whether they have enrolled themselves in the Panchayats or Samitis for
getting employment undeér the 100-days Employment Guarantee Scheme.
They said, "No, we are not getting any employment opportunities.” Here
is a Government which is ready to come forward with a law for assuring
that at least 100-days employment is there for the jobless. A person, who
is not getting any job, can even initiate legal proceedings against the
Gavernment for getting a job. If we can pass this type of legislation, the
educated people will be able to get a job. in the meantime, socia! security
schemes should be initiated by different Departments and efforts should
be made to streamline the existing schemes. Some committees should
be constituted to look into these things. The most backward people,
economically and socially, should have the first priority for getting houses.
They should have the first priority for availing the Mid-Day Meal scheme.
They should have the first priority for getting jobs. They should be extended
health insurance schemes. Just like the ESI scheme, they should be
given heaith cards. They should have the facility of going to any health
centre or any hospital for treatment and the Government should bear the
full cost of the treatment. Until such types of health facilties are made
available, we cannot expect the same thing from hospitals and Primary
Health Centres, which existed 30 years ago. This scheme of Primary
Health Centres was initiated by the Congress Government. Every village
having a population of 10,000, shouid have a hospital, with all kinds of
facilities including bed facilities, Opeation Theatre, a doctor who would
be sitting there for 24 hours to attend to any emergency cases, then
ambulance and communication facilities should »!so be there. There
should be a maternity centre also. Every facility should be there in that
hospital. When the Primary Health Centres were handed over to the States
to maintain them, they could not maintain them. We found that there was
no doctor, there was no electricity and there was nobody to look after the
machinery. Instead of spending money like this and keeping the assets
of the society unused, let us have a new thinking. Each and every citizen
should be issued a health card so that he can go to any hospital for
treatment.
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in the same way, we should do certain things for education. The
Kendriya Vidayayals were started for children of Government servants
and poor people. | read in some newspaper that now the children of rich
people are also studying there. Shri Rajiv Gandhi had initiated the
Navodaya Vidayayalas schema. But Tamil Nadu could not get any benefit
out of this scheme. We were very unfortunate for not getting this scheme
impiemented because of the imposition of the Hindi language. But later
on it was made optional. Even then, the State Government was not ready
to implement this scheme. This scheme was very beneficial throughout
India. A child who is admitted to the Navodaya Vidyalaya in the 1st
standard, comes out of the school after passing 10+2, without spending
a single pie on uniform, books and shelter. This type of scheme has
helped millions of people to come out of the clutches of poverty. The
social structure is going through very fast changes. Now the people are
awakened and they expect many things from the Government. No doubt,
in the globalised economy the Government cannot fulfil the aspirations
of all the people. But at the same time, the Government has got an
obligation to fulfil certain things so that the taxpayers feel satisfied that
the Government is doing certain things in a proper way,

| would like to conclude after making certain observations. The
people are having very great expectations from the Government. itis a
cohesive Government and we have a very good system of monitoring
mechanism under the chairmanship of Shrimati Sonia Gandhi. Therefore,
we are happy that every programme, every promise that we have made
in the CMP, will be implemented. And, this Resolution, which has been
brought forward by Shri Gavai, is also one amongst them. Therefore, |
support this Resolution. At the same time, since the CMP has already
assured it, the Government will look after-it. Thank you.
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F1 ¥ wifeg, T oft 377y o=al F1 H<SB g fgen wah 3R IR 3 WS ot
st fafean giaw faet o= 1 92Ky, 3% 3 qorm sfuer mit fae gar & o=
T IR framm ) aft & 319 woEt ) qU e | ey € g 3R S 9y aeen
23 % geell fadet WHR #1 §1 wiRy, § godbwe g&R F 39 99 # fog
Ty T e € TR SEA gue & 39 sTgfea wnfa, ww-wnfa ok s af &
Arit &1 wafaear & & fag, 31+ wfaa 233 2 fag 33 s 2 & fag, st
T 9 A S gre R ufEn & %0 | 0 6 A w1 e e g giafvaa sa
% ferg, 7w < oTu Harew faamy 2, o119 38 U %0 o1 99g 3 #

wEigd, Tt o, ¥ ¥ g aEr a st 9 fagr fafuder gu
fagta wifaum o &, 3t ot & wrenifs 39 fagm gu # {9809 o wfe =t
= F R A o 3 Tt % fafimr v ay, fafy= & F 4 st 3 st
yfasn feard #, o8 smeron faer @R a9t wfaw fe@m &1 s faen & s
%A feEm &1 aaw faen ) gafee 38 o9 | el ) 50 W 91 F IS
T3t B =fen i Farferd) woE @ Sneh sife st fae @ o6t @i & ot 3
Fatferd) off warfn 1 ) warferdt & &t &1 vt =€t @, @it oy Ao § e
F 77 9 S FeA A fF B o TR @, wEn @ e § e
Bt ® i SN Fusin aawT & SO A o 98 oo W@ PR s 3§ w1 9
WER faFs #1 9 Fwdt § A 92 fam adit dqof w9 | dva & 9@ §, 5=
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A B TN, FRER, vifed ol e o %1 sik i 3| e, 3¢ areeR |
g Fiife SR faaelt Tt = v gfea @ wfearet & sy R we @ @9= 8,
BfF U vfem FeEin B @ o faew &1 md Tl 3@ wwd ¥ 0 e =)
mE 98 TR @ = ¥ s enft, 3 3w oF sfea aeeea ® i o ofem
TR B | 31 A R I8 T afE w6 werp 3% ¥ aewa T afE v,
™ AFa Hit fawmm F M gl area o wie @ W A 99w

Ty, AN o e Femafa &) daed § 7% s T8 w0, A faa Tiw
AR | Y dre wR, AfFR 3@ IT®) 7% aw faen ¥ gufeg 3 gy gt
FW FC YUY FFER F BHS F1 @0 FQ U 79 wpiiedt w0 ey,
91 vy 4 =fen | F wawet € fF 3 T on %7, 39 deRey 1 W@rE
<y 3 ware  fva, SR, sryfaa ofs, sonfa ok faed ovi & &nit =)
IRET A LW | 3R B AN FEo ¢ 7% 77 siwow 77 { T4 N 30 I
¥ A A wen Ih fe sR T Feh Tl W iR e e ¥ i TEd
TAF IR Fo e ot a1 wven ¥ A 3w 79 L9 Fi srelvmEE W w1 W AE
qE |

REET, AEdE W) 79 7 9% Wgde YRt A ufaErs B wUE eI ) yei
fam § werr-we ¢ 3 E-TEE &) SN} 9% wea-ger ¥ gafer
%1 g e Frdgr ¥ sl 3! g faa «f 2+ wfign f = oo & 09I,
Zfom, e o =) oM 1g & IEW foemy § W &, I AT %9 femmi
TS TR A T N AT Yo WP 3 ferg, T AR @ ferg w1 A
foret wven & ol % o e wgAe deet = o g =1 femn 30 ¥ @ fea e
23 ¥ N Tt w P Ty ) ofy, S 39 Aw w) A1 o Y gE-THE #Y FEn
wdt }, it fafr=r Tt & w0 F o S | ot o &, 39 W S w9 d ot T ufe
& Tge- 3 w1 e s 1 /O wwm # 3 s T anfat ot 3oy uge-af%
T faa s ¥, efs = Ww e, wueR anadt, 2feg ok fusd ot =
A IR 9 FE A gHE B A W It @ @ fae m s wE d
AR 9o & forg &t @m & =R fafserds # fan & 0 fiveran ) womif wsa
F1 ¢, 7w 7t frgaily &) dqe 0 3R o faera ¥ sft fet ovR 39 e
=& = 9T, FHiE 38 v g, arEA T8 A, A 7 aen 82 T A W-w
Tél T < afes 3 YA W-aAR SHR-AEEE, W Hs o @ am
o THET IEH ¥ @1 rever w6 AH T g ¥ e g e feafa
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7E el smEey, A e A9EE FH W F9 W TER H, S fE F08 B g aei
Zoulene MY #) TR T4 §, F T8 o R 10 aR ¥ W me @
IS Hit FE FI3 15 q1 GEEH W)

DAY, HATHHA TS 1 I Bier & 3 Fq=mdy 71 < e &, siworr &,
ITQ Wt fifaw &1 o= 39 FY waffuys woea waem, o @ e, IR R,
A 7T AT ¥ | SR Ao, e o fRe @ wew o AR sneh, verd-ferard
F F1 9E oft, e @ w3 & 9% Wi IR IR T e & W@ @A
S st i F S ot S o &, I o ot syfuerTe sy sifa, seenfy ek
food vl & o o1 §, 321 #) TR vEd Afuw 9dt ) foosht g € v
s ST ST w W & e PR @ 9 @ of e wn g
AwHMA 9g ¥ 3 W IFH B WR W IEE AN IS R 1w i w5 @
sfua St w2t ¥ feeen A atr Aewft w1 wo w8, ekl @ w2 oA
figa g2 & 378 wdl 7d =Y v i oFw el F A=t o O e S v,
Herfedt & e stgw g =8 forg ) et fefa 3§, smfs omr $ e o
R faFearan 4T 8 i &, 99 AW w R SR W i w1 g waa i e
7% 7R/ W faar = fF S dorm & &fag e @ w9 o &, 3991 e TR
yfamm @ 9y, fFR THR I w61, it = gen fear g, 9 & ard
el # o a4 wrde a1 # € 1 38 T o geER ) faw e ¥ gefew
# o we = fiF o fae e afew, A sgEn A e SR T s
{ frdt ) +d =¥ Taee o oo 161 € wnfew s s stregor g, & ==
| 9 e At F amew faa T <Rt @ fag, wEed @ fa
fasdl @ forg 3R 99 ST = TR w & 99 @ €@ wgde Y w5 gad
e Ty @ W Fa w T F Y A g TR T4

TEZY, AT MY A O & T FUSR G & I FE F eey faan
g1, 3% TRl 1, I AU 3 FY 9 FY, T aurfoes geEa 3 w5 89| 61 )
T Wt IR V= IS AT Y A6 T -

domg 5 @ 87 wfeg, 9 e S Y
W ZW Y ITFRN HY, 7 ANHA 7 317 2

T wEreT it ot o w) e agi gy e % AR, e Sane
A ATE B FUFAETT F1A 1 9% 27 O fF R wg § e FwEei i
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% fo, fea-fee ags & &1 @ 9 - sgfaa wrfe, s9efa &, 399 Ieam 3k
el &1 1 dad faar feam ™, afes 379 I A Feam w1 wafsa 24
% fou @@ dfaur w1 da €, o8 0 sy faen, ffat § =39
sty faen stk 3% wfsawmedt 9 1 o 30 faafafa @ 9 d dRu =it 3
W I AR H A ST - HIAW &1 WY, T F WG| F= Q@ g & A
Tfhd 1 I § % ew v vfen 4 i s 9 ¢ sth o= S 9u 9 |w=fam
% 9fa yia = ot w1 3ot e w6t ¥ L 3EE 9, vEed, 98 wen @ =it 3w
9fiEr 3 w3 999 & FEER 0 @, e 7l @, gogt ot @, sfed ot #
fedt =t w1 wg & 78 1, Ffcw ) feg feu oft & 371 e 2ast 396 oy
o &1 frofafa & ¢

I 9 3r | suad w1 9 fear ¥ ofee s gt 3w s S
Fo=n o1 , 5 froe gon ot €, 3uw e ik favamm, 39 Agw-ivdt ofar |
=1 | 78 ey B3 favara +i vw-4) it o 767 59 o 3w difeat @ dfwa
oo 3 € 3t sen, 199 ew Al Fea &, N SARA #1 w9 &, S Ben s
¢, 3a Baen 4 € € a1 o1 9 T A @ A gd @ i €, @
T # & favam 31 g 1 3 & FaeR aas | favam W wen fs v wwe 9
e Sft, ey o, dfed Jew, e nidl, e S w9y =olt 2 @ ¥ w e
a7 &) waftmw 29 &1, 39 G i Iem &) mafosa 39 =Y, ' o
aug 8§ ot w1am @+ oE favara i St e |, 33 e s s safem
34 91 U dgA § 99 Heo {TvaE & SR 9% 9iR 249 § | 3afag o 5|
HEER F1 98 Yool w4 & & a8 3797 38 3R &) favm st 9o & 319 w99
gl &} qred €7 & fore R4 i @ @E | g

ey, A ol 3% w1l 1Y aSgn gyt A8 30w 1A | St El
Tt A XY, A FH-FH I s R E, A m T A
wa gfayr- o1 81 U § | o i @ 29 F w0 09 @ €, S v Rvmat
i @ § | forat ot smang 2w & fore iR Sienda & fag, 3wd o1& oo Y s =
o @ wFa @ for o ot 30 2@ 3 = &, lawnd o Bifey, afew swa
Tgt W ATH fafse o 98 =0 a&a 1 39 W & fea W &y dad 0, 39
faR & fEer v & diadt 0, 99 9% 399 wed & T e el foon J@,
Ifg #1¢ ST { e | I9FY = fafwam E U wHa | 3N o 3 uw T8
A -0 Erht A9 ifast e #1379 vfant § e o wfeend oo sm

257



RAJYA SABHA [16 July, 2004]

A, TE-TE W1 HT Mt et E, AEd-wegd ot w3 wE A we-wraet
# wm w e §, 76 oAl s T, Qu-wfeert T wegd v ¥ ol fad
TE AT A Tt & A o 37 At 1 A -T R A= W, I SEE-wR
FA 0, FH IR T, son Fomdierd weam o1 ot ¥ it st ot 8, 9 wigde
A ) 7o @ T S ot T gl witerd Fvre afeg

ey, foee R & g b, feeelt J, St % s el ¥ f
R Hifeafast = FREw &g = fam T/ 91 9 e 9y = i A A o
=g HEA IR 6 @i T fad oy, T faads oW w5, sifeafas € 39
seere =Y fore | araw @y fea s anfew | T we S fw sm e 2w
AR TEH GOEE T 2, q% SAgfaa s, srgfEa strenfy, sho . -
T, Sy wiEt & S @, it afeal | i @, 5= o 9% g o fm,
% N &Y gl gewet = wom S qU 98§ v, 9w Aqu 6 mi o
Fe T i 37 SR wa # A FEeiR 3 v €, @ aufig fs v e
4

g, s d f s P fF RIw I awdm e o # angm 3 el
T e ® AW § 40T, VR A 19 30 wwed &) frara ¢ fs 3uw f9m
o ® HHIR T H TR R 7 Y, fEd w e s I m R S
ey #) IR @ Foe B W § ff Farm & ot 3T 39 @ WreEw | Wi 100
et * O 1w FE W

9 o 7y ol g el w@ ¥ T arqgfan wife, sqgfaa senfs &
sé -t Y, Food il # v w9, T @ T F e il 9 9w ) S
am Al B e - wew @ ¥ 99 foru sm 97 wewE e 9 9ifee)
T AFTEF vifa wgae vemet ¥, e dvd, s s A i @
St ) el # s vt form ra A 3% W Awdl # fre €
afE TR @ R A QIR & W WEF HU 8, G A1 8 T e
S | Sga-9gd Y=E |

SHRI A. VIJAYARAGHAVAN (Kerala): Mr. Vice-Chairman, Sir, |
would like to support the Resolution moved by my hon. Friend, Shri R.S.
Gavai, to extend the reservation for the Scheduled Castes, and the
Scheduled Tribes and OBCs in the private sector. Sir, | do not want to

explain in detail about the plight of the Scheduled Castes and the
Scheduled Tribes in the country. Even after five decades of
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Independence, this section is socially and economically vulnerable in
our society. Even though, through our Five Year Plans, we have achieved
self-sufficiency in foodgrains, it was reported in newspapers that
starvation deaths are the order of the day in the hamiets of Scheduled
Tribes. in this august House and also in Lok Sabha, we have discussed
in detail about this situation. Whenever there is a drought, there are
serious problems in tribal areas.

Secondly, Sir, when we started this process of liberalisation,
whatever may be the glory which we are emphasising and projecting, the
reality is that it is going against the livelihood of the Scheduled Castes
and the Scheduied Tribes. Whatever employment avenues were opened
for them have been closed. The main area of employment was the
Government service, and even now it is the Government service. What
was the approach of successive Governments with regard to
employment? It was totally negated. There was a ban on employment in
the Government service. There was a ban on employment in Railways.
There was a ban on employment in banking service. Naturally, there is
no avenue for the backward class people. There is no recruitment or
employment in areas where they are getting some reservation. So, they
are not getting the work. Whatever has been mentioned here, the thrust
was to pnivatise the public sector units. Naturally, they were losing their
area of reservation. Rural areas were providing employment to the
Scheduled Castes and the Scheduled Tribes in agriculture. After
liberalisation, for the first time in india's history, the rural unemployment
began to increase. Even agriculture does not provide employment to the
Scheduled Castes and the Scheduled Tribes. it was reported that
migration was increasing and millions and millions of Scheduled Castes
and Scheduled Tribes people were leaving their place of birth and going
to cities. Are they getting any legal support? is their any legislation to
provide them any assistance? There is neither legislation nor
Government’s support. They are ieaving their workplaces and roaming
all over India. Is the Government opening its eyes towards the problems
of poor men? That is not happening, Sir. These are the areas that we
have to take note of. Similarly, on the question of iand reforms, when we
have started this liberalisation process, we have closed that chapter of
land reforms-taking surplus land and giving that surplus land to the
agricultural landless labourers and particularly to the landless Scheduled
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Castes and Scheduled Tribes. They are not gefting land. You just go
through the details of distribution of land in the last 20 years. Are they
getting land? No iand for the Scheduled Tribes and Scheduled Castes.
Now, after the Supreme Court's verdict, what is the condition of the
Scheduied Tribe people? Their right to forest land is under question.
Something should be done. When we are discussing about this
reservation, | would like to draw your kind attention towards this important
aspect. Secondly, Sir, if we talk about the employment generation
programmes for the Scheduled Castes and the Scheduled Tribes, are
they being impiemented property? Sir, it is a total failure. Empioyment
generation programmes never helped them to get sufficient employment.
Now, we are discussing about the 100 days' work. Are we going to
implement it immediately, or, will it be dragged, or, will it be kept in the list
of promises? This is aisc an important issue. Here, even in the
employment generation programme, our Scheduled Caste and Scheduled
Tribe peopie are not getting the announced minimum wages. When
starvation deaths were reported in tribal areas in Maharashtra last week,
and we were discussing this matter in details, it was reported that the
Government authorites visited the place and handed over Rs. 20. Then,
there was a question: why are you giving Rs. 20 per day? They told,
"This is their wage per day.” Is it sufficient-Rs. 20 per day? And, the
Government authorities are providing it. The Government has a
responsibility to implement the announced minimum wages, at least, in
the Government sponsored employment generation programmes. There,
the Government has to be very careful. Then, | would like to bring to the
notice of the House, how these employment generation programmes
are being implemented in the rural areas, nowadays, for the Scheduled
Castes and Scheduled Tribes. These are being implemented through
contractors. It is the employment generation programme for Scheduled
Cast2s and Scheduled Tribes. Then, in programmes like road
construction, digging a well or digging a lake, the contractor.is coming
forward, using all his sophisticated machines and not providing
employment to the Scheduled Castes and the Scheduled Tribes. This is
also there. So, the Government has to take care of these important issues.
In its CMP, the Government has talked about reversal of earlier decision
of land reforms. The Government is going to stop land reforms process.
Government should appoint a Land Commissioner to look after how the
land reforms can be implemented. There are so many land reform Acts
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in the States which have not been properly implemented. | don't ask fora
radicat land reform process throughout the couniry. My only request is to
implement whatever land reforms, that have baen there, in respective
States. If you go through these land reforms and implement them,
naturally, the landless agricultural workers, the landless Scheduled Caste

.and Scheduled Tribe péople will get land. if the Government provides
them some assistance through the Panchayatl Raj sysiem, they will eke
out their livelihood and will not migrate fo the cities. That aspect should
be taken note of. And, this 100 days' employment generation programme
should be implemented properly and the Government should expedite
this process. Then, in order to provide more employment, whatever
employment ban is there, the Government has to kft that ban and start
recruitment, at least, for the unempioyed people. Naturally, that will benefit
the Scheduled Castes and the Scheduled Tribes. Thén, in the privatised
public setor-disinvested public sector undertakings- we have to urgently
start the process of reservation. Then, we have to go ahead with the
reservation in the private sector also. There also, the Scheduled Caste
and the Scheduled Tribe people have every right of reservation. What |
am saying is that these private sector enterprises are functioning with
the public money. The money is coming from the public, that is financial
institutions. Naturally, there is a right. This is nat something being done
by the big business people; this is not a charity by the rich peopie for the
Scheduled Castes and Scheduled Tribes. This is a right.

Sir, what about NPAs. What is the amount? it is in lakhs and lakhs
of rupees. With whom is it pending? It is pending with the rich people
who have taken lakhs andiakhs, crores and crores of rupees from banks
and other financial institutions. They have grabbed the money, and, are
not giving it back. We lose lakhs of crores of rupees through NPAs. if we
could provide 10 per cent of that money for giving employment to the
Scheduled Castes and Scheduled Tribes, then, it would be more
beneficial for them. This is the right of the Scheduled Castes and
Scheduled Tribes.

There should be & stipulation in th law that it hese big business
people need more money from-these financialinstitutions, they have to
provide empioyment, at least, to the Scheduled Castes and Scheduled
Tribes. So that kind of stipulation shouid be there in the law. Accordingly,
the law of the land should be ameanded. The Constitution should also be
amended. So, these are some of my views, which | wanted to put before
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the House. Once again, | express my gratitude to Shri R.S. Gavai for
bringing forward this Resolution, and | hope the new Government, unlike
the previous Government, would give some attention to this problem,
and, come up with some solution. Thank you.

shrweit <o T arewe (TSR ; ARt ITereay WHg, # snud wren
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+) T A awn 21 o9 v faet ot @ e il § St qu v @
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THM A @l IF AN ¥ fF 9 W pedhne WRER sa wfavitera
wyefela =1 9t & @ ' faw F oot Jen, 39 39 5 vy & feom 4
T8 AN QU HTA AIEQ, urienrt 25 e

Iquyreay gEey, § sreity o 3R T S ) 9% SEes o & fou
wuTé a1 & 3R g% fogd #am € F w8 89 § 9R mmaehe @ O 91 9t
At &1 amen @), 3 4 9 a A avl @ R, 3w w TE admn #
zofera g oy 32 a9- vEg wifew ) UF #1 & I AU WEHE F T FR)
T F FMen | FaaH TER F 48 59 A [ i om 37 0= %1 a1 ara
% IO F1 FTIQ T8 vgal B, "werfas @ wr wgeEn fem wmam . 8 =g fe
TER F g T8 § ) g F A, g€ I 9F ILEE Aw Ot 27 7w F =
AT TS HAGA &) PaeT ggam R i 29 aEE! HL A

DR. RADHAKANT NAYAK {Orissa) : Mr. Vice-Chairman, Sir, | thank
you for the opportunity you have given me {o say a few words on this
Resolution First of all, | thank the hon. Member, R S Gavaiji, for having
intiated this Resoultion. 1t 1s a great event in the history of this country
that the UPA Government has inttiated sucth. a move for the people of
this country. Despite the fact that the UPA has resolved that a national
diaiogue should be initiated, even then, il is a very concrete step that
this Government has undertaken, and, therefore, the UPA Government.
especially the Congress Party, as well as all the other Alllance parties.
they all need to be congratulated on such a giant step.

Mr. Vice-Chairman, Sir, | don't intend to take a lot of time on this,
but maybe, one or two points | propose to highlight First of all, in today's
world, affirmative action or reservation in posts, services and other
resources is not a new idea. It has been reported in some of our judicial
pronouncements by the Supreme Court | remember a case in West
Bengal, where a fishery ghat was auctioned, and the Supreme Court
has come out in clear terms that the principles of reservation should
also extend in sharing of resources There are other pronouncements
as well. These are not limited to vacancies in posts and services only,
but they extend to many other aspects of economic and social resources
We have also some policy prescriptions with regard to resource
redistribution They were attempted during Mrs. Gandhi's time, |
remember. if | am not mistaker it 15 the year 1970 or 1971 when the
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Government of India had issued a circular to all the State Governments,
indicating how at least 15 per cent of the water resources have to be
reserved upstream for people who live above certain Rights of reservoirs
or dams that are to be constructed. Of course, some of these decisions
have been more or less forgotten. Nevertheless, reservation in terms of
resource allocations even in the case of natural resources also prevalent
in the country. And, therefore, in the present scenario we have been
encouraging it, or we have adopted a policy of market development or
the market approach to development. When that has been, more or
less, the approach and the policy of this country, It is only an extension
that his Resolution calls for. In the regard the principle of affirmative
action, as has been adopted in the United States, in Canada, in South
Africa, etc., is a pointer to what extent we can go. This principle not only
blends the social objectives with economic principles or commerical
principles, but also speaks of and/or reflect social change which we
have introduced in the country and which has to be continued in this
country.

Mr. Vice-Chairman, Sir, you are aware as to how caste and capital
have moved together in this country. The rigours of the working of the
caste system, a variant of "racism" of other countries (of course, the
word "race” is finds mention in our Constitution)- will have to be mitigated
in terms of resources redistribution. We have been speaking of social
justice and resource redistribution. It has also been adopted as a policy.
The Congress Government itself had taken the initiative during the last
several years in this regard. it has to be continued now in a more
vigourous and radical way. That can happen only when we extend the
policy of reservation to the private sector. Many issues are being thrown
up in this context. Even internationally we have been speaking of "Rights
approach" to development. Therefore, every Dalit, every Tribal and every
Backward Class member has got a right to have a share in the total
cake, that is, the national asset. In fact, while adopting the reservation
policy or introducing reservation in the private sector, we are only
adopting, more or less, the international averments that have been made
by the United Nations. There is nothing new in it. But, at the same time,
it will be new for this country. Our mindset, our traditional working system,
or caste system and many other institutions that we have in the past
need to be re-looked.
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Mr. Vice-Chairman, Sir, | have just one or two points to make. There
is cry from the private sector that merit and efficiency will be given a go-
by. It is not true at all. The time has come now that we have to redefine
merit and efficiency. The question is whether merit should be a close
preserve or a monopoly of the few or whether merit should aiso be
redistributed. Therefore, the concept of merit and the practice of merit
rating will have to be looked afresh, not only from the sociological point
of view but also from the intellectual and political point of view. For the
first time, the UPA Government has shown a political will in this respect.
This aspect has to be very sefiously considered in order to introduce
this policy of reservation in the private sector.

Many apprehensions have also been expressed. One is about legal
hurdles. People speak of legal hurdles. Some say that the Constitution
may have to be amended and others say simply an Executive direction
will do. We could attempt either or both. For example, under Article 12
of the Indian Constitution, a public sector company is defined and
considered as a State. Article 12 which defines a State also includes a
company. A private sector company is as good as a public sector
company except that, maybe, the holdings or the strength and the other
things will have to be redefined. But it will not be a very big issue in
terms of legal hurdles, if some people raise that kind of issue. Sir, there
iIs one more point on this. Since the affirmative action principle has not
worked very skillfully in countries which are capitalistic or whatever |
may say; which are driven by market economy. in a country like this
where we have adopted a Parliamentary democracy, where we have
adopted the principle of social justice with equity and where we have
adopted various other democratic and rights' principles, it will not be a
very big venture if we go into this and at the same time aiso continue our
efforts.

With these words, | suggest that such a venture will not only mitigate
the exploitative system that has been going on for centuries, but also it
will give a new vision to this country and to our society. Hence | support
the resolution. Thank you.

SHRI JAIRAM RAMESH (Andhra Pradesh): Mr. Vice-Chairman,
Sir, this is not my maiden speech. | have been asked by my party t
speak on this suject. | reserve the right to make my maiden speect
little later.
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The hon. Member, Shri Gavai referred to me when he was making
his introductory remarks. |1 would like to give a brief background {o the
incorporation of this commitment in the Common Minimum Programme
of the UPA Government. If you will recall, Sir, the exact words that were
used are 'the UPA Government is committed to starting a national dialogue
with ali political parties and with industry on the issue of affirmative action
including reservations for the Schedule Castes and the Scheduled Tribes
in the private sector.’ This commitment in the UPA goes back {o the
manifesto of the Congress Parly and the manifestoes of various other
political parties all of which have been concerned about the growth of
employment in general and particularly about the shrinkage of employment
opportunities in the public sector following the policies of privatisation
that has been adopted. In fact, the commitment of our party has always
been that even where privatisation is essential or even where privatisation
becomes necessary, reservations for the Scheduled Castes and
Scheduled Tribes must continue for a period of at ieast 10 years after the
privatisation has been completed. This was a Resolution that our Party
adopted at Bangalore three years ago and this is a demand that has
been repeatedly made by the Congress President both in Parliament
and outside. Unfortunately, the policy of the previous Government was of
privatisation but not of accepting the need for reservations for the
Scheduled Castes and the Scheduled Tribes in the privatised public sector.
It would not be an exaggeration to say that in spite of all our best efforts
the previous Government did not accept this policy of reservations in the
privatised public sector units. In fact, personally, for the last two years, |
was engaged in a dialogue with the former Minister for disinvestment,
who unfortunately is not here, for introducing this policy of reservation in
the privatised public sector units. |t was too much to expect this policy to
be adopted by a gentleman who wrote a book called "Worshipping False
Gods” which was a blasphemous attack on Dr. Ambedkar. Nevertheless,
| did make that effort, but | am sorry to say that that effort proved to be
totally unsuccessful. '

| think the first thing that we need clarity on is in areas where
privatisation becomes essential, in areas where privatisation becomes
inevitable for a number of reasons, What is the policy of reservations? |
think here the policy of the Government as articulated in the manifestoes
of many of the constitutent units of the UPA is that where privatisation is
essential, where privatisation becomes inevitable, reservation for the
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Scheduled Castes and the Scheduled Tribes should continue and
privatisation should not be at the cost of reservation. However, this
Resolution that has been introduced by Shri Gavai, goes beyond
privatisation . It talks of reservations for the Scheduled Castes and the
Scheduled Tribes in the private sector itself. This is not a new demand
and this has been on the agenda for many many years. In spite of this
we have not been able to get great clarity on this because of the great
fear expressed by the Indian industry particularly that Reservations wouid
impede efficency....that reservation wotiid come in the way of productivity,
and that the reservation would come in the way of goals of international
competitiveness. That is why, Sir, the language that is used in the
Commaon Minimum Programme is that rather than introducing reservation
overnight by legislation, we should start a dialogue, take six months,
eight months, or twelve months, take people into confidence, take industry
into confidence, and create a climate——both, the political climate as wei!
as an overall climate in the media—that would make reservation in the
private sector also acceptable.

| think, the objectives of this Resolution would be met if the
Government were, in fact, to start this process of dialogue. The
Government is only about a month-an-a-haif old and, | am sure, in the
days ahead, this dialogue process would continue.

| would urge the hon. Member {0 accept the spirit of the Common
Mirmimum Programme which doesn't say that we will introduce reservation
but makes a commitment o start the dialogue process, to make
reservation politically, socialiy and economically acceptable as well. Sir,
we have seen in 90's how the sudden introduction of reservation created
social and political dislocation. We don't want that situation to repeat
itself. We want reservation to be introduced. We want affirmative action
to be introduced in a manner that would be acceptable to all parties
concerned.

The hon. Member himself has given, as many ideas on affirmative
action, that can go beyond reservation. He has talked about the Bhopal
Declaration which was adopted by the erstwhile Government of Madhya
Pradesh, headed by Shri Digvijay Singh. That Declaration, Sir, was
drafted by a group of very eminent dalits. They had recommended that
in addition to reservation, not as a substitute for reservation, various
Governments—Central Government and State Governments—should
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examine the possibility of using instruments like the Government's
procurement to promote entrepreneurship and employment among
Scheduled Caste and Scheduled Tribe youth.

To give you an example, every year, the Madhya Pradesh
Government buys Rs. 400-500 crores worth of goods and commaodities
for use in the Government machinery. The Bhopal Declaration said that
one-third of this procurement should be by businesses started and
operated by Scheduled Caste and Scheduled Tribe youth. | think, in
addition to reservation, Sir, there are other instruments that can be used.
The Government's procurement is certainly one instrument. There are
other areas of affirmative action that the Government can explore in

order to provide more employment opportunities for Scheduled Castes
and Scheduled Tribes youth.

| Therefore, Sir, to summarise, 1 would say that in so far as the

privatised public sector is concerned, there should be, really, no
disagreement on the need (o continue with reservation even in those
areas where privatisation becomes inevitable. Sir, there may be
differences between Mr, Vijayaraghavan's party and my party on
privatisation, but where privatisation becomes inevitable and essential,
| would argue that reservations for Scheduled Castes and Scheduled
Tribes should continue and that is the categorical assertion that can be
made on behalf of the Government.

- However, on the issue of reservation in the private sector, | think,
as of now, all that we should realistically accept is the starting of a dialogue
process, with all political parties, with all State Governments, with industry,
with tracie, with the ultimate objective, maybe, in six months or twelve
months from now, to talk of the Government's procurement, job quota,
reservation, so that the climate is created in the country rather than
introducing reservation overnight in a manner that could lead to social
or political dislocation. Thank you.

SHRI SILVIUS CONDPAN (Assam): Mr. Vice-Chairman, Sir, thank
you, for giving me this opportunity to participate in this Resolution brought
forward by my hon. friend, Shri Gavai. The resolution has had the support
of good many speakers on various points. Sir, the Resolution is
particularly for an extension of reservation policy for the SCs, STs and
OBCs in the private sector. Sir, before that, the private sector appears to
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be very difficult because they are talking about reduction in quality,
reduction in working conditions and so many other things. But, Sir, if you
go back to see what is the situation in the Government and public
undertaking Departments, you will find that there is this sc-cglied popular
word 'backlog’. Why has this problem of backlog been created?

5.00p,P.m

It is because of the apathetic attitude of implementing agencies of
the reservation system about which it appears to us that there is no
authority whatsoever to go into this attitude of the bureaucrats and see
how so much backlog situation has been created in the last 50 years.
This backlog situation has gone into the Scheduied Castes, Scheduled
Tribes and Other Backward Classes in such a way that there is a feeling
that there is no one to see to their exploitation in spite of the fact that
they have a Constitutional provision. Dr. Ambedkar made this provision
of reservation in the Constitution, which was supported by Pt. Jawaharial
Nehruji and Gandhiji and pursued by Indira Gandhi and Rajiv Gandhi.
Today with the same persuasion our hon.Leader Sonia Gandhi has also
created an atmosphere of going into the sense of deprivation among
SCs, STs and OBCs and for ensuring the legitimate right of reservation
facilities in the matter of employment and in many other things which
they should get from the Government. This is not there. The
implementing agencies do not bother that this is a breach of Caonstitutional
provision if these people are deprived of their rights. Sir, as a matter of
fact, | would like to point out that for marginal farmers belonging to
Scheduled Castes, Scheduled Tribes and Other Backward Classes in
different States there was a Minimum Need Programme Scheme for
giving household items and aiso giving them some money for putting up
dwelling houses. These things have alsc been discontinued in many
States. | have come across this problem in many States. All these things
were done during the Congress regime in different States. But due to
unfortunate political changes, this kind of provision for SCs, STs and
OBCs that was being pursued by the Congress Government has been
discontinued. Today |1 am grateful to the UPA Government, under the
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leadership of the Congress Party, has come forward to do away with
this long-standing exploitation that was prevailing against the interest of
SCs, STs and OBCs. | hope our Government in the course of time will
come forward with a piece of legislation for an amendment in the
Constitution for making rigorous provisions for punishing those persons
who are violating these rules and not extending facilities to the SCs, 8Ts
and OBCs. They have to face the penalty. As there is no such provision
that is why anybody does anything. They can play with the rights and
duties of the SCs, STs and OBCs. Today's Resolution gives me the
greatest encouragement. | come from the same group of people and |
have been there and | am one among them. | have seen how they are
being deprived of. If there is no provision, any good officer, he or she,
may say, "No, no, he belongs to SC or ST or OBC, he should be given
one of the three or four or five posts.” That is a kind of goodwill only. It
is not coming to our people as a matter of right, as a matter of
Constitutional provision. This kind of attitude will have to be removed. |
am very hopeful with this Resolution that some consensus will come will
emerge against this continuous long, long exploitation against the
Constitutional provision to the SCs, STs and OBCs and it should be
stopped immediately. Sir, there is a provision called |AY, i.e. Indira Awas
Yojana. It is a Central Government scheme. It goes to different States. It
is stipulated for the SCs, STs and Other Backward Classes people. These
provisions of the Central Government are being flouted by the
Government officers. There is no one to question them and nobedy hears.
It becomes a cry in the wilderness for those people to come and even
get their share in the matter of getting Indira Awaas Yojana in the rural
areas. S0, Sir, what a pitiable condition is prevailing even if there are
official provistons laid down by the Constitution to give the minimum to
the maximum privileges to the SCs, STs and Other Backward Classes
people. 1t does not reach them. This has to be done away with and |
hope our present Government under the leadership of the Congress
and under special interest of our leader Shrimati Sonia Gandhi will
definitely get some solution and the $Ts, SCs and Other Backward
Classes peopie will see a new era in their area and get their constitutional
rights. With these works | thank you again for giving me this opportunity
to speak. Thank you.
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